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ORDER 

Ldew counsel for the applicant is not present. The applicant 

is present in person. Mr,R.K.De, id, counsel is present for the res 

pon dent s. 

2. 	In this P1A the applicant states th8t further time should not 

be granted to the respondents to implement the order d5ted 26.1cj97. 

3 	In the reply it is stated that an.enquiry proceeding was 

going on, 

( 	4 	Since the respondents have not made any requé'st for extenbion 

of tine as directed in the order dated 26117, no CUsB of action has 

. 	arisen for the applicant to rile such an applLcation. 

. 	 Consequently the application being premature,,g is dismissed. 

MEBER(A) 	 . . 	 ViCEtHAIRMAN 

in 	• 


